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MINISTRY OF HOME AFFAIRS o '
NOTIFICATION

New Delh;, the 7th February, 2008

S 0. 276 (E). ————Where:as the Students Islamic Movement of India (heremafter referred to as the SIMI) has been
indulging in activities, which are prejudicial to the security of the country and have the potential of dlsturbmg peace and
communal harmony and disrupting the secular fabric of the country: |

And whereas, in exercise of the powers contferred by Sub—seciion (1) of Section 3 of the Unlawful Activities

: (Prevention) Act, 1967 (37 of 1967), the Central Gov ernment declared the SIMI as an unlawful association vide notification

numbers, (1) S.0. 960(E), dated the 27th September., 2001 (11) 3.0. 1113(E) dated the 26th September 2003 and (111)

5.0, 191(E), dated the 8th February 2006 respectively; JReYS

And whereas, the Unlawiul Activities (Preventlon} Trlbunal was constituted for the purpose of ad}udlcatmg

‘whether or not there is sufficient cause for declaring the SIMI as unlawful association and the Tribunal upheld the ban vide

Order numbers, (i) S.0. 397 (E), dated 8th April, 2002; (m 5.0. 499 (E} dated 16th Aprll (}04; and (111} 5.0. ]302 (B), dated the

- 11th August 2(}06 respectwely,,

'And whereas, the Central Government is of the {)pmmn that the SIMI continue to mdul oe 11 activities for which it

was banned earlier and the activists of SIMI are still mdulgmg in communal and anti-national activities. The activities of

SIMI are detrimental to the peace, integrity and maintenance of the secular fabric of Indian semetv and that it 1s an unlawful
association; |

Now, therefore, in exercise of the powers conferred by Sub- sectmn (1) of Section 3 of the Unlawful Actmt;les
(Prevention) Act, | 967 (37 of 1967) the Central Gavemment hereby declares the Students Islamlc Mm Rment of Iﬂdi& (S[MI)

to.be an “unlawfu! association™;

And whereas, the Central Government is fura:her of the opmwn that if the untawful acm 1ties of the SIMI are not
curbed and controlled lmmedlately, it will take the opportunity to — |

() continue its subversive activities and rf:—ﬂrgamze its activists who are stil] absconding;

(i) disrupt the secular fabric of the country by polluting the mmds of the pe{)p]e by creating communal
disharmony;

(i) pmpagateantfnaﬁonai sentiments; and
(iv) escalate secessionism by supporting militancy;

And whereas, the Central Government is also of the opinion that having regard to the activities of the SIMJ, it 1s

_ nec:eﬂ:sar}f to declare the SIMI to be an unlawful association with fmmediate effect, and accordingly, in exercise of the

powers conferred by the proviso to Sub-section (3) of Section 3, the Central Government hereby directs that this notifica-

- tion shall, subject to any order that may be made under Section 4 of the said Act have effect from the date of its publication

in the Ofﬁmal Gazette. | -
_ [F. No. 14017/6/2007-NI-IIT]
 B.BHAMATHI, Jt. Secy.
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